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mailer. This is a very sensational Dews tbat 
bllS come tbat the Speaker .:If tbe ADdbra 
Pradesh Assembly bas resigned. Sir, nobody 
could resiln just for the (un of It, unless 
tbere are serious. compelJing reasons for it. 
I understand that there have been con-
tlicts ... 

MR. DEPUTY·SPEAKER : Let me see 
tbe Dotice. 

SHRJ SHRI OlAND GOYAL: Notice 
is for seeking your permission. I can as 
well make an oral relluest 1"0, though I have 
takeo tbis precuation of sending it to you in 
writing 

MR. DEPUTY·SPEAKER : All rigbt; 
live me an opportunity. 

SHRI NAMBJAR (Tiruchirappalli): It 
is a s~rious matter. for a Speaker to 
resigu .. 

SHRI SHRI CHAND GOYAL: You 
are depulising for the Speaker. lI;s for tbe 
Speaker to intervene in such a situation, 
where the Speaker of an Assembly is com-
pelled to re~ign. 

MR. DEPUTY SPEAKER : I would 
reques~ the hon. Member to kindly co-operate. 
let the Speaker see the notice and consider 
the Implications. Only after that. it can be 
raised. 

14.35 brs. 

CONTRACT LABOUR (REGULATION 
AND ABOLITION) BILL 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA) : I beg to move: 

"That tbc Bill to rCllulatc the employ-
mellt of contract labour in certain 
edablishments and to provide for its 
abolition in certain circumstances and 
for mailers connected therewitb, U 
reported by tbe Joint Committee, be 
raken inro consideration." 
The question of abolition of contract 

labour ha, beeu undcr the consideration of 
uo'elnJlleJlt for a lonl time. This Bill was 

introduced in the Lok Sabha on thc ht 
January, 1966 but with the dissolution of the 
Third Lol.; Sabha, it lapsed. It was re-
introduced on tbe 31st July, 1967 and was 
referred to the Joint Committee of Parlia-
ment in May. 1958. The Committee heard 
cvidence of public bodies, trade unions, 
organilationl, associations and otbers 
de5irous of pr_nting their views before it 
and also invited thc views of all-India 
»orkers' and employers' organisations. Tbe 
Committee thueafter considered the provi-
sions of the Bill cJause·by·clause and 
presented its report to the Lok Sabha on tbe 
~6th January, 1969. It also placed a copy 
thereof on the Table of the Rajya Sabba on 
the same day. 

As the hon. Members are aware, the 
proposed Bill aims at the abolition of 
contracl labour in respect of such categories 
as may be Dotifi.ed by the appropriate 
Governlllent in the light of certain criteria 
that have been laid down aDd at the regula-
tion of 1 he service conditions of contract 
labour where _uch abolition is not possible. 
It pr-wide, rur the rogistration of establish-
menls and licensing of contractors and for 
Ihe bcttin!\ up of advisory bodi"s of a 
tripartite character fOrresenling various 
interesls to advise the Central and State 
Governments in administerin~ the legislation. 
Under the Hill, the provision and mainten-
aece of certain basic welfare amenities for 
contract labour like drinking water and first 
aid facilities and in certain cases rest-rooms 
and canteens b .. been made obligatory. 

Provision has also been made to guard 
against default in tbc matter of wage pay-
menr. AD important provision in tbe Bill 
is that in case tbe contractor fails to make 
payment of wages within tbe prescribed 
period, cr makes sbort payment, rben tbe 
principal employer shan be liable to make 
paym,nt of wages in full. or the unpaid 
balance due, as the case may be, to tbe 
c"ntract labour employed by the contfllctor, 
and recover tbe amount BO paid from tbe 
contractor cither by deduction from any 
amount payable to the contractor under any 
contract or al a debt payable by the 
"OnlfaClor. 

The Joint Committee have ,eoommended 
three major changes in the Bill. Thc fint 
is in regard to clause 1(5), under wblch Ibe 
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Act is not t" apply to establishments in 
which the nature of wnrk is intermittent or 
casual tbe question wbetber in anv particular 
case tbe work performed is of an intermittent 
or casual nature Or DOt, being decided by the 
appropriate Governments. The Joint Com· 
mittee have made two important cbanges 
in tbis provision, firstly that the decisinn of 
the Government would be given afler con· 
sUltation witb the Ccotr,,1 or State board, 
and tbat if work was performed in tbe 
establisbment for more than!20 days in the 
preceding 12 months or for more than ,,0 
days; n the year in the case of a seasonal 
establishment. Ihe establishment would not 
qualify for being rellaroed as working inter· 
mittently. The second important change 
recommended by the Committee is in regard 
to the composition of tbe Central and State 
advisorY boards. 

As the hon. MembeA are aware," ceil. 
inll on member. ship of interests to be 
represented 0[1 these boards is provided in 
in the Bill. that is, nOI exceeding 17 in lhe 
case of a Central board and not exceedlDg 
II in the case of a State board. The Joint 
Committee has recommended a minimum 
also to be laid down, namely II in the case 
of a Central board and 9 in the case of a 
State board. It ha~ further recommended 
a provision to ensure tbat the numb.r of 
members nominated to repl'Cllent the workers 
Ihall not be less than the number of members 
nomin"Ied to represent the principal 
employera and contractors. 

The tbird important change i. in regard 
to WHIles. It is laid down in tbe Bill that 
the apJlropriate Government may fix 
minimum walles by way of a condition in 
tbe licence granted to a CUnl(actor. The 
Joint Committee has expunaed tbe word 
'minimum', thus lIiving Government the 
power to fix, tbroullb tbe medium of licence, 
a realOnable .,allO for contract labour. 

Besides tbese important cbanges tbe 
Joint Committee desired tbat the Bill should 
apply to the State of Jammu and Kashmir 
also. Tbe Committee was assured tbat this 
would be done, I have separately liven 
notice of the necessary amendDleDl for the 
p',rpose. 

I commend tbe Bill, liS reported by the 
Joint Commillee. for Ibe consideration of 
tbe House. 

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That the Bill to reaulate tbe emp/oy-
ment of contract labonr in cerlain 
es tablisbments and to provide for III 
llbolition in certain circumstances and 
for matters connected Iberewith. as 
reported by the Joint Committee, be 
taken into consideration." 

SHRf ABDUL GHANI DAR (Gurllon): 
I beg to move ; 
Tbat tbe Bill, as reported by Joinl Com· 

mittee. be circulated for tbe purpose of 
elicitinll opinion thereon by the 31st 
December. 1970. (33) 

Tbat tbe Bill to rellulate tbe employment 
of contract labour in certain establlsb-
ments and to provide for its abolition in 
certa in circumstances and for matlerll 
connected tberewitb, as reported by 
Joint Committee, be referred to a JOiDt 
Committee of the Houses coDIl,tilil of 
2S members, 15 from tbis House, 
namely;-
(I) Sbri BhaliNat Jha Azad. 
(2) Sardar Buta Sinlb 
(3) Sbri Samar Guba 
(4) Sbri Hem Barua 
(S) Sbri S. M. Joshi 
(6) Sbri Hukam Chand Kacbwai 
(7) Sbri J. M. Lobo Prabbu 
(I) Shri Mohammad YUluf 
(9) Sbrimali Sharda Mnterjee 

(10) Chawdbury Sadbu Ram 
(II) Sbri M. R. Sharma 
(12) Shri Sheo Narain 
(13) Shri S. S. Syed 
(14) Shri Yashpal Singh; and 
(1') Sbri Abdul Gbani Dar. 
and 10 from Rajya Sabba ; 

that in order to constitute a aitdOll of tbe 
Joint Committee tbe quorum shall be 
one.thlrd of tbe lotal number of tbe 
JOiDI Commitlee ; 

tbat the Committee shan make a report to 
tbis House by tbe 31s1 January, 1,,71. 

tbat in olber respects Iho Rules of PIOee-
dure of tbil HOUle relalinll to p,,,li,. 
mentary Committees shall apply wltb 
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[Shri Abdul Ghaui Dar) 
such variat ions and modifications as the 
Speaker may make ; and 

that this House recommends to Rajya 
Sabha that Rajya Sabha do join the 
said Joint Commllle~ aod commllnicate 
to this House tbe names of 10 members 
to be appointed by Rajya Sabba to tbe 
Joint Committee. (34) 

MR. DEPUTY·SPEAKER : The main 
motion a8 .veil as tbe am·:odmeots are before 
the House. 

SHRI R. K. AMIN (Dhaudbuka): 00 
a point of order. The Bill is entitled Con· 
tract Labour (Regulation 3nd Abolition) 
Bill. What the Mioister has indicated in 
hi. speech is regarding regulation, but where 
he is abolishing contract labour he has not 
indicated, 

SHRI SHRI CHAND GOYAL (Chandi. 
prb) : Tba title is a misnomer. 

SHRI D. SANJIVAYYA ; Section 10. 

MR. DEPUTY·SPEAKER : The Bill is 
before the House. Members can bring out 
their points during their speeches and the 
Minister will have the right of reply. 

SHRI S. M. SOLANKI (Gandbinagar): 
Speaking on the Contract Labour (Regulation 
and Abolition) Bill, I must say tbat the 
object and the desire to regulate it is not 
fulfilled in the Bill. Instead of regulating, 
it bas created a greate deal of confusion. 
The Bill bas failed to provide a solution in 
it. concrr-te practical nature wbich would 
benefit labourers aod workers. In tbis Bill 
there are certain clauses whicb arc apinst 
rqulation and wblch will lead to a areat deal 
of litiption in tbis ma tter. 

Durin. our visit to different States. we 
took evidence from trade and labour·unions 
and workers iD different units and establish· 
ments. All these unions are apinlt the 
contract labour system plcvailing in the 
country. They are all uDlnimously of the 
opinion that tbis system must be abolished. 

Today we see In tbe construction iDdustry 
the worken are kept not on a permanent 
buis but as seasoual worken. They haw 
DO pel manent job; they are there for the 
dme beiDa and for the nmaiDiDa part of 

the year tbey bave 10 searcb for other jobs 
to maintain themselves and their families. 

They are ~elting only Rs. 2 or RI. 3 
pcr day. and tlte main and middle contractors 
Bre making money at their eXl'ense. The 
la bourers are not provided with any 
faCilities. 

We saw the bidi workers near Nagpur 
and fOUDd lhey have no water facilities. For 
maintaining their families they bave to work 
the whale day, Irom morning till evening, 
and they gel only ten annas per day. 

In the Railwav department and public 
llndatllkings, the labourers are not employed 
on a r>ermanent basis. In the 10adinR and 
uIlloading system in the railways, they get 
only the fixed rates and notbing else. They 
are nOl provided with other benefits. They 
have no union, and so they are not able to 
pul their case before the authorities. 

There is going to be an Advisory Board 
under this Bill. The representation giyen to 
I"bour on this Board is not sufficient, they 
must be III a majority 80 thaI tbey can put 
their case before the Board. 

Some of the plOvisions of the Bill will 
creale a 1(1\ of confusion anel lead to a lot of 
litigation. Th~ Inspectors, who will visit 
the places where contract work is goinl on, 
will give a r~port according to the desire of 
the contraclOi s, and will not disclose the 
things thRt are Koirg on. So, it will create 
corruption. 

This Bill will apply where the number 
of I.bourers emoloyed is more than twenty, 
where they are below 20 it will not apply. 
Therefore, the ~ontraclors will divide tbe 
labourers into groups of less than 20, so that 
they need not provide them various facilities. 
In the public undertakings and other depart. 
ments wbere there i. contract labour, there 
are some otber difficulties al80. 

The Government has not abolished the 
contractor labour system, they are ODly 
trying to regulate iI to some extent, but 
cilluses 1(4) (a) and I(Si, instead of regulat-
ing it, only create confusion. 

Unscrupulous men,.i11 take advantage' 
of clause I (4) (a) and they will see that they 
do not .:ome within tbe purview of tbis 
elause and they wiiJ benefit at tbe cost of 
labourers. The contract labour should get 
solLe relief iII."COrding to this BIll but they 
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will not get it because of such provisions; 
the miserable condition that ('blains today 
will be there. It is like a man say;rg to his 
wife: I give you frtedom to srend all the 
money but you SCIuld take my permission 
before spending it. In Ihis manner freedom 
is not given to the wife. In the 8ame 
manner there are certain clauses in this Bill. 
Apparently they give benefits to the contract 
labour but really the principal' contractor and 
tbe middlemen will get th~ benefit as they 
can' ,et over the provisions. There must be 
some check and some re~ulation according 
to this Bill. If they are not provided in 
proper manner, they will get the beDefits as 
tbey are getting now. The provisions here 
do not abolish the system of con racl labour. 
One may 8ay 'hat it ha, abolished (;fty ~r 
cent and regulated fifty per cent: it is like 
a half mad man how is mad for two hours 
and normal for the remaining hours, In 
Government's PWD, Ihe contoactors .. re 
getting their CClltracts by giving bribe to 
the Government ollieers They are gelling 
licences and contracts by giving bribe. They 
are filling the tender fOlms according to tbe 
desires of officers and getting tbe contracts. 
They are gi\'lDg one-fourth amount of the 
profit to the Government officials. Sucb 
corruption prevails in this counlry. As I 
bave already ,aid, the in'pectors and the 
Government officers who maintain the 
reaisters and issue licences aDd otber things 
will get money from the contractors and the 
contractors will act according to their 
wisbes; it will create corruption in tbis 
country aDd it will add new corrupt methods 
in tbe administration. I must say It is Dot 
desirable to pass this Bill in this form aDd 
the system wbicb is prevalent in tbe country 
m\lst be taken into consideration. I mUlt 
therefore say that tbe Govern01\lnt will not 
satisfy tbis country; our country is 
proaressing. I should like to put tbe 
democratic rights and everythiDIL else ac:cord-
ing to the regulations. But the Govemme.ot 
will Dot provide tbose sort of thiD" and so 
I must oppose the Bill. 

SHRI CHINTAMANI PANIGRAHI 
(Bbubane5war): Mr. Deputy·Speaker, Sir, 
on tbis question of coDtract labour, for tbe 
Jast 10 many yearB, thoac who have been 
workinll in the trade union movement and 
llDOIIII the labourers were feeliDII the neceslity 
that IUch a By.tem mould be really abolished 
and the system regullted. Thll is a welcome 
DIIUIC ill that ..... IIICI J fOIl that at 

least some improvement has been made, I 
am glad that this system wbich was really 
atrocious Bnd ruinous to the workers, to 
the millions of people in the villalCl8 who 
are working and who are going to work in 
the construction projects, will be abolisheotl. 
and I hope that Ihis Bill will be of help to 
them and give a little solace also to the 
millions of exploited workers. 

I have some experience of tbis, hecauac 
from my State, Orissa, every year, for about 
tbree to four or five months in the year, 
thousllnds of workers go to work in the 
construction projects in West Bengal, Aasam 
and to far-off places wbere the Border Roads 
Organisation works, Ind even to Jammu 
and Kllsbmir. When they are put in the 
wor k by t he petty contractor, they are liVeD 
an advance of Rs. 200 or Rs. 3011 or Ra. 500. 
When these men return to their bomes Ifter 
the work-·some of them do not return at a11-
if they survive and return, I have seen that 
they are emaciated aDd many of them die 
after r"turn from Ihe construction work, 
It is really ,om~tbing wbich free India 
should be ashamed of. 

I have SCCD several young men of the 
age of 17 or 18 baving 1I0De to work, Ind 
when they return from work after I few 
montbs I bav", leen them suffer from serioUl 
diseases because of malnutrition Ind bard 
work, and they have subsequently died. 
Tbis is really one of tbe IDOIt ItrociOUl 
systems that is obtaining in this country, iD 
a free country like ours. 

H also leads to various abuses. The con-
tract labour system (llploits tbe workers and 
it ellPloits the national economy IS well. It 
81.0 leads to concentration of we,llth in the 
hands of a few. If the labourers go to work, 
and tbey lIive of their reat, eveo theD tbey 
are not paid ac:cordinl to tbe work they do. 
Therefore. when the hOD. Mlnilter of Labour, 
Shri Sanjivlyya and others were UYina 
that tbi. Bill has come here after ao DIlDY 
year.. I was bappy ; and I welcome this Bill, 
and I hope tbat at lealt after so DIlDY 
yearl of strife and hard work, for the trade 
union people and even those public men 
who work 11lI0II11 them, tbis measure wilt 
briDg happincsi. Tbey wilt be really happy 
to know !hat the GoWlrnlDCDt have at Jut 
come fo. ward witb tbil mcalurc. 

I am happy thlt there are provtliODI in 
tbe Bill where the Government have thou&ln 
of PIDIIiI!Da tbe prIDcIpaI ooatrallklrl, 
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MR. DEPUTY·SPEAKER: He maY 
continue on the next oocasion. We 
now proceed to the Private Members' 
Business. 

14.S9 bn. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Slxty.Fourth Report 

SHRI SAYYAD ALI (Jalgaon): I beg 
to move: 

"That this House do agree with the 
Sixty·fourth Rep"rt of the Committee 
on Private Members' Bills and Resolu. 
tions presented to the House on the 29th 
July, 1970." 

MR. DEPUTY-SPEAKER: The ques. 
tion is : 

~I 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL-

.Substltutioll of 'ect;oD 11) 

'-it II! ~: it srfflrcr 'f;UfT ~ f'I; 
Offt; srfafiifliltCf mlilfiflJlJ, 195 1 it mit 
~ 1fi\;' crr~ fcN~ 'f;T 't~ ~it 'f;r 

~f(f ~r;;nit I 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave be granted to introduce 
a Bill further to amend the Represen-
tation of the People Act, 1951." 

Th. morton \Vas adopted. 

"Tbat this House do agree with tbe QT "! f~it : if fcr~~ ~ 'FurT 
Sixty· fourth Report of the Committee i'f I 
on Private Members' Bill and Resolu- R 
tions presented to the House on the 29th 
July, 1970." 

The mot/on was adopted. 

IS. 00 hra. 

CIVIL PROCEEDINGS LEGAL 
ASSISTANCE BILL· 

'-it '" ftor~ (lj,in:) : if ~m IRIlT 
, f-.; ~ ;rrqfu;) 'lit, f~ omr qlffu 

m1R ;:r{I' t, fmCfOf 'fiT~ if ~;:r­
qlf qf1J~ it f~~ ~a-T ~ -.;r ~. 
~ ~ <mr ~ lfiT i'ro ~ ~ 
~ ~ i;ffit I 

MR. DEPUTY· SPEAKER : Tbe ques' 
tlon i, : 

"That lea vc be Irauted to introduce 
a Bill to provide for Icpl assIstance in 
c:crtain cues or civil proc:eedinp to 
citizens without adequate means." 

Til. motlOll 1114' adopted. 

CONSTITUTION (AMENDMENT) BILL-

\lnsertlon of Dew article 137Ai 

o.tT ~)" sr-.;m ~ftTT (~roq~) 

II ~Tlf ifiUfr ~ fifi ~r<:(f if; mCfCo!if it 
mit ij'~1Iilif ifi~ ifT~ fcr~~ ~T ~ ~ 
<it ~;:r ~ >ilTit I 

MR. DEPUTY-SPEAKER: The ques· 
tion is : 

"That leave be grant~d to introduce 
a Bill further to amend the Constitution 
of India." 

1 he mollon wa. adupted. 

.n,,)qR.m~: it~ ~ 

IRIlT i I 

BIHAR LeGISLATIVE COUNCIL 
(ABOLITION) BILL"' 

'tl 1I)i\q ~ (QflJiI1I<:) : it lf~ 
·Published in tbe Gazette of 'ndia Extraordillary Part II, Section 2, dated 31·7·70. 


